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Union of India & Ors. ... Applicants
( By Shri R.L.Dhawan, Advocate )

-versus-
Ra jeshwar Mandal A ... Respondent

( By Shri R.K.Shukla, Advocate )

O RD E R (ORAL)

Review 1is sought of an order passed by me on
30.6.2000 in OA No.1192/1999. Shri Dhawan, the
learned advocate appearing in support of the review
application has contended that the order passed is
erroneous; the same could not have been passed if one
has regard to the relevant rules in the field. He has
accordingly sought to assail the order on merits.

2. I am not sitting as a court of appeal. It
is, therefore, not open to me to re-enter 1into the
merits of the case and take a decision contrary to the
one which I have taken after hearing the contending
parties. That 1is also not the scope and ambit of a
review application.

3. Present review application, in the

circumstances, is rejected. ;, No costs.

/as/




